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MINlSTRY OF FINANCE

(Department of Financial Services)
NOTIFICATION

New Delhi, the 18th March, 2011

GS.R. 224(E).-In exercise of the powers conferred
by Section 9 read with clause (e) of sub-section (2) of
Section 36 of the Recovery of Debts Due to Banks and
Financial Institutions Act, 1993 (51 of 1993), the Central
Government hereby makes the following rules further to
amend the Debts Recovery Appellate Tribunal (Procedure
for Appointment as Chairperson ofthe Appellate Tribunal)
Rules, 1998, namely :-

1. (1) These rules may be called the Debts Recovery
Appellate Tribunal (Procedure for Appointment
as Chairperson of the Appellate Tribunal)
Amendment Rules, 2011 .

(2) They shall come into force on the date of their
publication in the Official Gazette.

2. In the Debts Recovery Appellate Tribunal
(Procedure for Appointment as Chairperson of the AppelJate
Tribunal) Rules, 1998, in rule 3, in sub-rule (1), for clause

. (v), the following clause shall be substituted, namely ;-

"(v) Secretary or Additional Secretary to the
Government of India in the Ministry of Finance,
Department of Financial Services."

[F.No. 5/1/20 lI-DRT]

RAVNEET KAUR,]t. Secy.

FootNote: The principal rules were published in the
Gazette of India, Extraordinary, Part II,
Section 3, Sub-section (i), vide, G.S.R.' 31 (E),
dated the 19th January, 1998 and subse-
quently amended, vide, G.S.R. 645(E), dated
2nd August, 2000.
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